
CENTFAl. ADMTNTSTRATTVE TRTBUNAL
'  ' PRINCTPAL. BENQH, NEW DELHI- ^

OA-924/98

New Delhi this "the 4th day of May, 1 998.'

H o n ' h 1 e S h ; T . N. S h a t,, M e m b e r ( J)

Sh; Ravi Malik,
S / o 1 a t e S h . M a h a v i r S i. n g h , ^
560 Agrawal Chamber-ITI, Anoli'-ant
Shakarpur, Delhi. Appi i .-..ni.

(through Sh. Yatender Sharrna, advocate)
versus

1  . Commissioner
Office of the Commissioner or ^ ■
Central Excise Delhi-ICR Building,
I. Ft, E s t a t. e, N e w Del h i.

2 . D e p u t y C o m m i s s i o n e r ( P & V ),
Office of the Commissioner- of
Central Excise Del hi-ICR Building,
T.P, Estate, New Delhi- Respondent.:-

~ORDER(ORAL)

The learned counsel for the applicant .--teto.^-

that the applicant has already obtained the relief

prayed for in. this 0-A. and the O-A. has accordingly

been rendered infructuous. He seeks permission to

withdraw the O-A. with liberty to file a fresh^ O.A.,

if so advised.

The request of the learned counsel for the

applicant is all'owed and the O.A. is dismissed as

withdrawn ^ granting liberty to the applicaiit to file a

fresh 0. A. . i. f s o a d v i. s e d.

(T.M.. Bhat)
Member(j)

' vv /


